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	 FORMNI. 4 
(See Rule 42): 

In The : Central. Administrative Tribunal 
.GUWAEiATI BENCH : GUWAHATI 

1DFD UP 
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APPLICATION NO. 	1A 	OF  199'9  

Applicant(s) 	kz koy vfvQ—~Mvs ' CA 

Respondent(s) U '( 	
- O 

Advocate for Applicant(s) 	 0  NA 

	

,dvocate for Respondent(s) ¶V- 	 ec-  VV tA 

• 	 ' 

 

2L-5-98 	 - 	 - 

• 	person is not prêsert in Court To-day. 
- 'Mr.G.arma learned  Addj.C.G.s.C.js 

- 	
• Let this 'case be listed for 

Government of Manipur ha who normally - 

he has no instructions. However, we 

appears 'ispn Hcsubm±ts that 

and inform the Government, 

request 1v1r.P.i3oa to take notice and 

present. Mr.P.l3ora, iearned counsel, 

Admission on 5 -6 -98. 

A copy of petition shall be 

The  appLicant wno s appearing in i 

furnished to Mr.P.Bor. 

Member 	 Vic--hajrrnan 
in é 
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5-6-98 	Tir 

 

is no rere nt.tio.n on  
Hi 	hta1 

s. 	
in person. Last tio also he ws'ahnt 

;ithou$. any intiriation. In viw of th't 
• 	 H "1 	 this a lIcat.thi is d!srnxrd. 

Vo 	 11 	 Vi cehaja 

L Jt  im 
So 

17-7-98 	In view of the order passed in 
M.P.No9164/98 the Original Appljcat,on ) 

No.78/98 is restôdto ill E .0iL  

List it on 18-8-98 for order.* 

	

/ 	 Member 	 Vice-Cha an 

lm 
0e— 	" 

8-8-98 	Iie. notice. M.t.Gármaiéärned 

dd14Dc.,G.s.c. receives notice on behalf 

of 1nion of 1ndja, respondent No.a. and 

Mr..A1i, leaned 5r.C.G.S.0 receives 
ótiJce on behlf of U.P.s.c., resndent 

0 

 Wo.]. Office shall supply the reld*ites- 

COPM of the applicatjon to Mr.G.arma 

0.• 

	

	
during the cdurse of the day. Notice 

shaj1 be sent to respondent Nos.3 to6 

by zeistered post. Steps shall be taken 
by he applicant during the course of 
theday. Returnable by 4 weeks. 

• 	 • 	 Li 
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st on 16-9-98 for 	ssio 
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16.9 .98 

nkm 

26-j0-.9 

Await serive report. List it on 

26.10.98. 

Member 	 Vice-Chairman 

• Notices were issued on 24-8-98 by 

registered post. However, acknowledge', 

ment card has not yet been received. 

One month time have lapsed. Notices are 

presumedto be served. 

List it on 28-10-98 for orders* 

er 	 vjce-Chaj an 
lii' 

28.10.9 

/VO  

77L /yPô(' 

Mr S. Au, learned Sr. C.G.S.C. 

receives notice on behalf of respondent 

No.1 and Mr A.K. Choudhury, learned 

Addi. C.G.S.C. receives notice on behalf 

of respondent No.2. Let this matter be 

listed on 12.11.98. 

—1 
Member Vice-Chairman 

nkm 

i? I19 18 Present: Hon'ble Justice D.N. Baruah, 
Vice-Chairman 

Issue notice to the respondents 

to show cause why the app1iation shall 

not be admitted. Notice is returnable 

by four weeks. The respondents, mainly 

the State of Manipur shall produce the 

records and the other records shall be 

produced by the UPSC on the next date. 

Fix it on 14.12.98. 

Vice-Chairman 

p
rd 	 D.'N'E 

(0-1 

nkr 
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3 	Mr P.Bora learned COunS1 Govt. 
of Manipur, today prays for one month 

time for Submission of record. Mr G. 

Sarma,learned Addi. C.G.S.C. also prays 
for further time for submissioh of 

records accordinzgly.we allow six weeks 
time for hearing of the matte. In the 

meantime,records shall beproduced 
within one month. 

Let this case be listed for 
admission on 14.1.99. 

Member 	 Vice-Chairman 

---- 

4lV" 1  

lm 

15.1.99 

trd 

There is no representation. Case 

is adjourned till 19.1.99. 

Fix on 19.1.99. 	 1 	- 

Member 	 Vice-Chairman 

/t4 	2 

frfCV. 

20.1 .99 Mr B.1 

J.N. Sarma, 

applicant, 

adjournment 

bereavement. 

3.2.99. 

Member 

(. Sharma on beh1f of Mr 

learned counsel for the 

prays for twlo •weeks 

as Mr J.N. Sartha is in 

Prayer allowed. Fix it on 

Vice-Chairman 

nkm 

3.2.99 

4.7  

.,z. 99 

121\ L99 
nkm 

The learned counsel for the 
parties are present. Let thi6 case be 
listed tomorrow, 4.299 lalongwith 
original 	application 	Nos.4/97 	and 
10/95. 

Mem er 	 Vice-Chairman 
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8.2.99 

10 

H'OrdeT d1'thTrThn 

• Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is disposed of in terms 

of the order. No order as to costs. 

Vice-C  
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